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THE CENTRAL |AJ INISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

0.8, No. 569/93.
yg, Union of india & othsrs

3 p Leivedi

.,l adumata for the appncxt.
8.

n has been riled by syresh Prasad
' 4o be tha membar of Central Industrisl -

a epplication the relief has been

suughl@r quashing the order of purdshment dated 05-02-92

and respondents be direc ted to reinstate the appli.Tﬂk with

pack salary and othsr penefits.

‘ Learned cunsel for the responderte hae reised

| .
preliminary cbjection

at admission stage that this court has

po jurisdiction to grant the relisf to the membetr of Central

Industrial Security F | e, My sttention has been drawn
| 200 2

towards the provisien of Section ?(’ﬂ of the Admimistrative
| “ a

Tribunal Act, under the head of Hates’t #1t has been specifi-

cal.w mentionsd that

expx:assion mﬁw

the following forces are eaﬂsrsd by
as® of the unlon, which includes Central

IMt-.‘Pttial 3ecurity Force as well,

Thus in view of the discussions made abovd,

1 am of the view that this Court has no juriscicticn tc grant

any relief Lo the spplicent, who is the member ?f Central

Industrial Security Force.
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The application

these cbservetions at admission stage,.

bDateds lrllahabad shugust 1
(VK3 PS)

16,1993,

is therefore, disposed off +1th
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